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- BETUEEN:

"1. V.VITTAL
2. A Yesaiah

3. Vittal - L.
. AND

1. The Chief Geperal Manager,
- Telecommunications,
-A.P,Circle, Nampally,

Hyderabad. :

2. The Telecom District Engineer,
Sangareddy,
- Medak District.

3. The 'Sub Divisicnal Officer,'r
Telecom, Sangareddy, _ , ,
Medak District. 7 . ' ’

COUNSEL FOR TT—IE/PPPLICFNT' SHRI K,VENKATESWARLU

COUNSEL FCR THE RESFONDENTS: SHRI NV RAGHAVA REDDY
Bt /AACY (CGEC.

‘

CORAM:
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HON'BLE SHRI{ A, B. ORTHI, jMELBER (ALMN ) ‘

-

Applicants

Respondents




- S o -
. ..

0.A.NO.797/95.

JUDGMENT Dt: 11.7.95

(AS PER HON'BLE SHRI & .B,GORTHTI, MEMEER (RDMINISTRATIVE)
_ Heard Shri K,Venkateswarly, learned counsel fbr
the applicents and Bhri N.V.Raghava Reddy, learned

standing counsel for the respondents.

2. The claim of the épplicants is for a direction

to the respcndents to re-engage Fhem as Casual Mazdoon.
It is stated that the 1st applicant was appointed as i
Casual Mazaoor.on 1.5.1983 and he had worked uptd’ |
31,10.1984 totalling to 539 days; The 2nd applicant o
was appointed as Ceasval Mazdoor on.1.5.1983 and he had

worked upto 1.12.1984 totalling to 451 days. The 3rd i
apﬁlicant was appointed as Casuval Mazdoor on 1.8.1982 k
and he Had worked upto 1,7.1983 totalling to 35@ dafs.
The prayer of the spplicents is that keeping in view
the service they have rendered under tﬁe_respondents, C

their request for re-engagement be considered.

3. The learned standing counsel for the respon-
dents states that the respondents shall verify the facts -
stated by the applicants and if found to be genuine, \
their request will be considered for re-engagement.
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4, In view of the ahove, the 0A is disposed of
at the admission stage itself with the following

directionsf-

(i) The case of the applicants will be
considered for re-engagement as soon as there is work and

in preference to freshers;

(ii) For the purpose of re-egnagement of the
applicants, no Casuval Mazdoor presently engaged will

be required to be retrenched.

5. We make it clear that the applicants shall

not be entitled to claim;eaﬂﬁéaaeééeﬁ-of break in ser-
vice for the pericd from their disengagement till they
are re-engaged in pursuance of this order. No order

as to costs.47

“;%;.B.GORTI ) (V.NEELADRI R20)

MEMEER (ADMN.) VICE CHAIRMAN

DATED: 1ith July, 1995, #w > 1
Open court cdictation. ’,,1U5§/:
Deputy Registrar (J)cc
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The Chief General Manager, Telecommunications,
A.P.Circle, Nampally, Hyderabad. ' -
The Telecom Dist.Engineer, Sangareddy, Medak Dist.
The Sub Divisional Officer, Telecom, Sangareddy,
Medak Dist. ‘
One copy to Mr.K.Venkateswarlu, Advocate, CAT Hyd,
One copy to Mr.N.V.Raghava Redady, Addl.CGSC.CAT, Hyd.
Cne copy to Library, CAT,.Hyd.
One spare copy. ’
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issued.

" Allowed,

Dlsposed of w1th directlons.- .
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'Dlsmlssed as thhdrawn'

Dlgn&ssed for default
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